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The applicant in both thsess applications, who has

crossed ths age of 90 ysars, i aggrisved by the decisien

of the Government of India in mot giving to him the full
retirement bsnefits, In quase/ag, he has eought for

inclusien @F the D, A, drawn by him beforae retircmeﬂt in

. tha avcraga smoluments and refixing his pension from

1,18, 197‘7 “gnd pay'mﬁnt of ATresrs From 1 10, 1877, as per the

' _Svpromw ert“ 8 judgement doted 17.12,1982 in D, 8. Nakera

Vs, Union of India, 1983 (2) SCR 165,  In m.zosa/as, ko

has prayad ?or payeont of arrsars arising from ths rcductian,

Pr@a 36 months to 10 months in tho ealeculation of average

emalwnsnts fer E‘@Pixing p@ﬁsibn from 1.3,1975 to 31.3, 19‘79

2, - The applicaﬂt vas gn officar balenging to th@ Indian

3 smcs Accounts Service (iDAS). Ha rotired as Deputy
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froliar of Bf’em.':e Acesunta, ,Se‘cundar‘abAad;\on 5,8,1953,
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